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ST/87822/2017

Revenue seeks withdrawal of appeal® filed against order? of
Commissioner of Service Tax (Appeals-11), Mumbai in view of
monetary limit prescribed as threshold for litigation in instruction® of

Central Board of Indirect Taxes and Customs (CBIC).

2. Accordingly, appeal is dismissed as withdrawn. Cross-objection

Is also disposed off.

(Dictated and Pronounced in Open Court)

(AJAY SHARMA) (CJ MATHEW)
Member (Judicial) Member (Technical)
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! [service tax appeal no. 87822 of 2017]
2 [order-in-appeal no. KLH-EXCUS-000-APP-134-2017-18 dated 18™ May 2017]
3 [f. no. 160390/20/2024-JC-CBEC dated 6" August 2024]



